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‘before final decisions were made by
competent authorities regarding the
rejection of nomination papers of the
candidates?

Shri Biswas: I gave the numbers in
reply to an unstarred question the
other day. I have not got those figures
here now.

Shri Gidwani: Do the Government
‘propose to amend the Act?

Mr. Deputy-Speaker: It is a sug-
gestion for action.

Shri Biswas: A Bill will be introduc-
-ed shortly.

S.S.R.C. OFfFICERS (PENSION)

*290. Shri Lakshman Singh Charak:
(a) Will the Minister of Defence be
‘pleased to state the total number of
:S.S.R.C. Officers in the Indian Army?

(b) How many out of this cumber
are officers of the former State Forces
and how many former I.E.C.O.?

(c) Have Government framed rules
regarding grant of proportionate pen-
sion if the S.S.R.C. Officers are re-
tained for more than 10 years?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Itisnotin
‘the public interest to disclose the ac-
‘tual number of Short Service Regular
Commission Officers now serving in the
‘Indian Army.

(b) Nearly 18 per cent. of the pre-
sent strength of S.S.R.C. Officers were
former Officers of the State Forces and
28 per cent. former I.E.C. Officers.

(c) S.S.R.C. Officers are entitled only
to terminal gratuity. Even the perma-
nent Regular Commission Officers with
less than 15 years of service are not en-
titled to a pension. The question of
grant of proportionate pension to
‘S.S.R.C. Officers with more than 10
years service. therefore. does not arise.

S.S.R.C. OFFICERS

*291, Shri Lakshman Singh Charak:
Will the Minister of Defence be pleas-
ed to state whether it is a fact that
S.S.R.C. officers are being granted ex-
tension from year to year?

The Deputy Minister of Defence
(Shri Satish Chandra): Officers who
were originally granted Short Service
Regular Commission in the Army for
one year are being granted extensions
for a period not exceeding one year
at a time, if their services are required.

Officers, who were originally granted
~Short Service Regular Commission for
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a period of 3 or 5 years, have been
granted indefinite extensions for so
long as their services are required.

Shri Lakshman Singh Charak:
What are the reasons for the grant
of extension from year to year?

Shri Satish Chandra: To whom, Sir?
As 1 said, there are two categories of
Short Service Regular Commission
Officers. One is of those who were
originally granted Short Service Regu-
lar Commission for a period of 3 to
5 years. They have been recently
granted indefinite extension up to such
time that it becomes necessary to re-
lease them. The others were given
Short Service Regular Commission only
for one year and I think that the rea-
son for keeping them on is the prevail-
ing political situation.

Shri Lakshman Singh Charak:
What is the difficulty in the way of
treating this category on the same
basis as the other one?

Shri Satish Chandra: Probably. our
army strength will not be able to ab-
sorb them and retain them for any
length of time.

COMMONWEALTH DEFENCE SCIENTISTS

%292, Shri H. N. Mukerjee: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that a meet- -
ing of Commonwealth Defence Scien-
tists will be held shortly at Delhi?

(b) If so. what is the purpose of
the Conference?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes; a
meeting of the Commonwealth Ad-
visory Committee on Defence Science
is to be held in New Delhi from the
2nd to the 14th March 1953.

(b) The object is to co-ordinate
scientific research relating to defence
by providing an opportunity to the
leading scientists of the Common-
wealth countries in this field to meet
and discuss problems of common in-
terest.

Shri H. N. Mukerjee: May I know,
Sir, if there is a system of regular
mutual exchange of scientific informa-
tion regarding defence as between
India and the other countries of the
Commonwealth?

Shri Satish Chandra: Yes. Sir. Orly
such information is exchanged which
the exchanging countries can make
use of. If is no use for India to get
information which she cannot utilize.
Therefore, all such information which
is of mutual interest is exchanged.
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Shri H. N, Mukerjee: Is any safe-
guard being adopted in order to pre-
vent the work of Indian scientists who
are operating in the defence sector
going out to other Commonwealth
countries?

Shri Satish Chandra: I wish the
House to realise that we have not
made much progress in the field of
Defence science. We only stand to
gain by participating in such confe-
rences. Most of our scientific research
at present is not such as should be
kept a very close secret.

Shri H. N. Mukerjee: Is there not
much danger of our Defence installa-
tions with scientific implications being
open to inspection by many of these
people of the Commonwealth countries
with results which might prove dis-
astrous to our country?

Shri Satish Chandra: Government
does not consider so. Nor is it cor-
rect to say that they are visiting
many of our Dgfence installations.
Firstly, they are all friendly nations.
Secongly. our Defence installations do
not provide any such clues that the
hon. Member has in mind.

Shri H. N. Mukerjee: Has Govern-
ment made sure that in the list of
those who are coming as Common-
wealth Defence Scientists there are
not army people who being to their
Intelligence Service—under whatever
cloak they may be?

Shri Satish Chandra: They are gene-
rally eminent persons connected with
Defence science. The scientific dele-
gation from the United Kingdom. for
example, is headed by a most eminent
Scientist who may come to scientific
conferences even otherwise.

Shri Meghnad Saha: Is not the hon.
Minister aware that many eminent
atom scientists have acted as spies
and have been hauled up.........

Mr. Deputy-Speaker: Let us not go
into that. Scientists know scientists’
hearts better. Let us not go into hy-
pothetical matters. Every precaution
is taken by Government.

Shri Joachim Alva: When was the
idea of this conference mooted—was
it before the reported move of Pakis-
tan joining M.E.D.O. or after?

Shri Satish Chandra: This confe-
rence first met several years ago in
the United Kingdom. in the pre-inde-
pendence period. Then it was deci-
ded that they should meet regularly
once in two years and have discus-
sions on subjects of common interest.
It has met from time to time. This
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time it has been invited by the Indja
Government to meet here.

Shri G. P. Sinha: Is there any like-
lihood of the programme of this con-
ference being changed in view of the
fact that Pakistan is likely to join
the Middle East Defence Organisa-
tion?

Shri Satish Chandra: Such questions
are looked into by thre Ministry of Ex-
ternal Affairs. I do not think that
Pakistan has joined M.ED.O. so far.
There are only vague reports. Any-
how. no change whatsoever is con-
templated in the programme of the
conference for that reason (Inter-
ruptions).

Mr. Deputy-Speaker: Oraer. order.
Some questions are put no doubt in
view of particular things which may
or may not happen. to know what is
the attitude of Government. In fact
the Government—the hon. Minister—
might say easily that there is ab-
solutely no such change intended. We
need not go into other matters at all
—one long answer followed by another
long question and so on.

Shri Raghunath Singh: Is Pakistan
a'so going to attend this conference?

Shri Satish Chandra: Yes, Sir.
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Mr. Deputy-Speaker:
wealth is not Russia.

Shri V. P. Nayar and Shri Nambiar
TOSe—

Mr, Deputy-Speaker: Is there not a
limit to the number of questions to
be put? Their leader has already put
a number of questions. No more
questions.

Common-

TECHNICAL ASSISTANCE PROGRAMME

*293. Shri T. S. A. Chettiar: (a)
Will the Minister of Education be
pleased to state how many persons
have been obtained for his Ministry
under the Technical Assistance Pro-
gramme from foreign countries in the
years 1951-52 and 1952-537

(b) What are the main subjects for
which they have been secured?

(c) Are they working directly under
the Government of India or are they
allotted to institutions?





